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DISCUSSION UNDER RULE 193
(ii) PROBLEMS BEING FACED BY JUTE INDUSTRY
Title: Discussion regarding problems being faced by Jute Indusrty.
MR. DEPUTY-SPEAKER: Now, we will take the next item, Item No.23. Shri Basu Deb Acharia to initiate the discussion.

SHRIBASU DEB ACHARIA (BANKURA): Sir, at the outset, | would like to say that jute is an important industry and it has a
vital role to play in the economy of Eastern and the North-Eastern India....(Interruptions) When our country was divided,
the jute-growing areas went to Bangladesh, the erstwhile East Pakistan and the jute mills remained with West Bengal.

Sir, the first Prime Minister of India assured the people of West Bengal and urged them to produce jute so that some jute
mills which were there in the State of West Bengal could survive. The farmers of West Bengal responded to the appeal of
the first Prime Minister of India Pandit Jawaharlal Nehru. The paddy growing fields were converted into jute growing
fields. West Bengal became self-sufficient in the production of jute and thereby all the jute mills survived.

Today, due to the wrong policy of the Government of India, four million jute growers of West Bengal and 2.5 lakh jute
workers are facing crisis. What was the situation in 1980s? When there was a stiff competition from the plastic lobby, the
Government of India felt that to protect the four million jute growers and 2.5 lakh jute workers, the enactment of a
legislation was necessary. The main purpose of that legislation was to protect the jute growers as well as jute workers.
The main object behind the enactment of this Act was to protect the jute industry from the plastic industry.

The Jute Packaging Material Act was passed in 1987 and in Section 4, Sub-section 2 of that Act, it was stated that the
intention was to maintain the level of usage of jute materials, quality of raw jute available, quantity of jute material
available and to protect the interest of the persons engaged in the jute industry and in the production of raw jute and to
continuously maintain the jute industry etc.

Sir, after the enactment of this Act, what we have seen is that gradually this Act is being diluted. When this Act was
promulgated in 1987-88, for foodgrains 100 per cent jute packages were used. For sugar also, it was 100 per cent. For
urea, it was 50 per cent and for cement it was 70 per cent. In 1988-89, it was 100 per cent for foodgrains, sugar and urea
and 70 per cent for cement. In 1994-95, it was 100 per cent for sugar and foodgrains, but it was 65 per cent for urea and 70
per cent for cement. In 1995-96, it was 100 per cent for sugar and foodgrains, but 50 per cent for urea and 50 per cent for
cement. In 1998-99, you will be surprised to know, in the case of foodgrains and sugar it was 100 per cent, but in the case
of urea it came down to 20 per cent and in the case of cement, it was nil. Then in 2001-02, for both, urea and cement, the
use of jute packages was nil and today for urea and cement it is nil. In 2002-03, in the case of sugar it was reduced to 90
per cent.

In the Jute Packaging Material Compulsory Use of Packing Committees Bill 1987, there is a provision dealing with
violation of the provisions of the Act. There is a provision for penalty. In Section 5, it has been stated, ‘that where an Order
has been made under Section 3 requiring any commodity, class of commaodities or any percentage thereof to be packed
in jute packaging material for their supply or distribution, such commaodity, class of commodities and percentage thereof
shall not and on from the date of specified Order be supplied unless the same is packed according to that Order'.

What we have seen is that there is a recommendation of the Standing Advisory Committee and that recommendation
should also be in consonance with Section 4, sub-Section 2(d), 'that protection of interests of persons engaged in jute
industry and in production of raw jute'. So, the Standing Advisory Committee's recommendation should also be based on
Section 4, sub-Section 2(g), that whenever the Standing Advisory Committee will take a decision or make certain

recommendations, the interest of the workers and also the jute growers should be taken into consideration.

Sir, although the provisions of this Act had been blatantly violated in the case of urea and also in the case of fertilizer, no
action has been taken against those who have violated the provisions of this Act. Although the Act is mandatory, they
had blatantly violated it in the case of urea and fertilizer.

Sir, why are we raising this discussion today? There were a number of cases. On 6" of July, Calcutta High Court has
given a judgement. Sir, | would like to quote the Calcutta High Court's Judgement of gth July, 2004. It says:

"We are, therefore, unable to appreciate the action taken by the Central Government in its Ministry of Textiles in

publishing the Order dated 15 July, 2004, obviously with the motive of rendering the present proceedings in
the court infructuous. We, therefore, allow the appeal and set aside the Order passed by the learned single

Judge. We also quash the Notification/Order issued by the Central Government in the Ministry of Textiles on 1t



July, 2004, as published in the Gazette of India on 1% July, 2004 and direct that status quo with regard to the

use of jute packaging material, as was existing prior to the issuance of such Notification of 15t July, 2004, will
continue until a fresh recommendation is made by the Standing Advisory Committee of the Central
Government on the basis whereof a fresh notification can be issued. The Standing Advisory Committee shall
fix a fresh date of hearing and give notice to the appellants herein and to such other persons as it may
consider necessary, and, after considering the submission made on their behalf, proceed to make fresh
recommendation to the Central Government keeping in mind the provisions of Section 4 (2) - it is very
important - and in particular, clause ‘d’ = which | have already mentioned - thereof. And the Central
Government shall, thereafter, proceed to act in accordance with the Section 3 of the Act.”

Sir, this Notification of 15t July was based on what was decided on 16th of April. During its tenure, the NDA Government
continuously tried to dilute the Jute Packaging Material Act. What did we see in the month of August, 20037 They tried to
dilute the provisions of the Act. Why did they feel it necessary to

issue Notification on 16" of April 2004 when there was no Lok Sabha? Lok Sabha was dissolved. First phase of election
was to be held on 20t April, 2004.

So, why did the then NDA Government feel it necessary to issue this notification on the 16t of April, just before the
elections? What was the necessity to issue this notification? Was it because of the elections and also to get the financial
benefit from the plastic lobby? Why was it necessary? | would like to ask the present Textile Minister as to why he has
followed their footsteps. He could have undone the wrong committed by the previous Government because they were
out to destroy the interest of the jute growers and the farmers because their policy was anti-farmers policy and anti-
working class policy. That was why, a number of attempts were made to dilute the various provisions of this Act.

After the Calcutta High Court's judgment, the Standing Advisory Committee's meeting was called. | spoke to the Textile
Minister on the 5t of August. | was told by the trade union leaders that on the 5th of August, they were asked to submit
their proposal, if they have any, by the 6% of August. | contacted the Minister on the 51 of August and I told him as to how
could they submit their proposal within one day. It was told to them that if they want to attend the meeting and present

their views, they could come on the 9“‘, the date on which the meeting was fixed.

What was the decision of the meeting? The decision of the Standing Advisory Committee was not taken to protect the
interest of neither the jute growers nor the jute workers. What was the recommendation of the Standing Advisory
Committee? In the case of food grains, It is 100 per cent procurement for public procurement agencies and 80 per cent for
others. It was 100 per cent in all respects for both public procurement agencies and others. Now, the Standing Advisory
Committee has recommended that 100 per cent for public procurement agencies and 80 per cent for others. Is it not a
dilution of the provisions of the Act?

Sir, in the case of levy sugar, it is 100 per cent for public procurement agencies and 75 per cent for others.

What we were demanding, what the trade unions are demanding and what the jute growers are demanding is that it
should be 100 per cent in case of foodgrains and 100 per cent in case of sugar also. But the Standing Advisory

Committee's meeting, which was held on 9th of August, recommended to reduce it to 80 per cent in case of foodgrains
and 75 per cent in case of sugar for others. Has the Ministry of Textiles calculated what will be the percentage in case of
public distribution and public procurement and in case of delivery of levy sugar? Will the requirements of jute bags be
further reduced?

Today, there are 62 jute mills. Out of 62 jute mills, 58 are in the State of West Bengal. Today, more than two lakh workers
are in the jute mills. It is one of the vital economies of the State of West Bengal. This decision of the Standing Advisory
Committee or Council will definitely affect the jute industry as well as the jute growers of West Bengal adversely. There
was an assurance given by the past Prime Minister of India to the West Bengal farmers who responded positively. Today,
the farmers as well as the workers are facing crisis.

Why are we asking for use of jute packages? What are the advantages over the plastic packages? This is not our
personal view. An independent study, a comparative study of jute and polypropylene in respect of their relative cost and
advantages, was made by IIT, Kharagpur in February 2000. | do not know whether the Minister is aware of that study or
not. It has revealed some startling chinks in the so-called armour of the plastic industry and established several
advantages of jute over plastic. The report stated that India has a natural advantage in its jute industry that not only
supports the livelihood of millions of people, but also it is environmental friendly. It is also cost worthy. Jute is the best
bet for bulk packaging in India. Unwanted war between jute and synthetic must be stopped.

Environment friendly jute can be disposed of easily. Synthetic bags toxically poison the earth when destroyed, and it has
been proved. Jute has a minimum lifetime of five years. It can be re-used a number of times. But in case of synthetic, its
loading capacity and material handling properties are inferior to that of jute. Jute is entirely indigenously produced and is
one of our foremost cash crops.



Synthetic bags made from imported polyester have a number of additives as well.

Due to its superior life span and handling properties, it is cheaper than plastic. Plastic bags carry much less than jute
bags in their lifetime. So, it is advantageous over synthetic bags but the Government of India and the Ministry of Textiles
are gradually reducing jute bags and encouraging such synthetic bags. When this Act was enacted, the object stated
was: "An Act to provide for compulsory use of jute packaging material in supply and distribution of certain commodities
in the interest of production of raw jute and jute packaging material, of persons engaged in production thereof and
matters connected therewith.” This Act recognised the significance of jute industry in the national economy.

MR. DEPUTY-SPEAKER: Mr. Acharia, how much more time would you take?

SHRIBASU DEB ACHARIA : Sir, | have just started. This is a very important subject concerning millions and millions of
people. ..(Interruptions)

MR. DEPUTY-SPEAKER: | have not asked you to conclude now. | only wanted to know how much time you would take.
SHRI BASU DEB ACHARIA : | would take another fifteen minutes. Give me some more time.

MR. DEPUTY-SPEAKER: | am not asking you to stop the speech.

SHRI BASU DEB ACHARIA : | will take only 15 minutes more because the Chief Whip of my party Shri Rupchand Pal
would also speak. He is an expert on this subject.

The Act recognises that jute packaging is the foundation of the industry and hence the need for ensuring stable market
for jute bags. The Act acknowledges the immediate need for reduction of plastic packaging. The Act also provides clear
penalties for any default together with making it a cognisable criminal offence. In the light of the Act, the Government
stipulated compulsory jute packaging for four essential commodities - food grains, sugar, urea and cement. | would like
to know whether cement and sugar still continue in that list or they have been dispensed with.

THE MINISTER OF TEXTILES (SHRI SHANKARSINH VAGHELA): They are still continued in the list.

SHRI BASU DEB ACHARIA : | am sorry, | wanted to know the position about urea and cement. | want to know what
punishment has been given to those who have defaulted.

In West Bengal, there are five nationalised jute mills. The National Jute Manufacturing Corporation, NJMC, has six mills.
Five of them are in West Bengal and one in Bihar. When | met the hon. Minister of Textiles after he took charge, he
assured that he would make sincere efforts to revive some of the mills of NJMC. The Chief Minister of West Bengal had
written to him a letter on the 9t August. On the 8t August, the BIFR had ordered closure of all the mills of NJMC. Why did
the BIFR take such a decision? We had several meetings with the Minister of Textiles. Shri Tarit Baran Topdar has, for the
last several years, fought for the revival of NJMC. We have had several meetings but the Government of India has never
responded positively. Though the unions have jointly submitted a revival package to the BIFR, the Government of India
and the Ministry of Textiles have failed to provide financial assistance for the revival of this public sector jute
manufacturing unit.

But the Government of India, the Ministry of Textiles, failed to provide the financial assistance for the revival of these
public sector jute manufacturing units. Today, NJMC has 13,000 workers and once upon a time, the NJMC had 22,000
workers. If all the mills are closed down, then what will happen to these 13,000 workers? | would like to know whether the
Government of India has no responsibility for the workers who are there in NJMC, in their own public sector units. When
the BIFR has given its order, the Ministry of Textiles can approach the AIFR. At the time of reply, the hon. Minister of
Textiles, Shri Shankarsinh Vaghela, will tell us whether the Government is planning to approach the AIFR against the
order of the BIFR.

| have earlier stated that the Jute Industry is not only for the workers but there are also more than two lakh workers are
working in it. But because of the dilution of the Act what will happen to about 40 lakh jute growers? JCl is there. This year
the Government has announced the Minimum Support Price for West Bengal per quintal. It is Rs. 930/- to Rs. 1,000/- per
quintal. But only a few days back | had been to the District of Murshidabad and | was told that JCI has not opened a single
tender for the purchase of jute. ...(Interruptions)

SHRI AJOY CHAKRABORTY (BASIRHAT): They have already declared that they will not purchase.

SHRIBASU DEB ACHARIA : If JCI will not come to the market, if the purchasing centers are not opened, then how the
distress sale can be prevented. The Government of India has announced the Minimum Support Price. Certain percentage
of jute is also being purchased by cooperative societies. So, unless the jute which is produced by the jute growers is
purchased by JCI, jute growers will not get the Minimum Support Price.



There is another problem which is being faced by the jute industry and that is the recent BIS norm which has been
announced. The amendment was made under duress despite objections from jute mills like JIRA and other related

agencies. All the specifications under IS: 12650: 1997 should be continued because what we want is that the earlier norm
should continue. It is because of the new norm, which has been prescribed by the Bureau of Indian Standard, the jute
industry will face difficulty in producing the jute bag, according to that specification.

19.55 hrs. (Shri Devendra Prasad Yadav in the Chair)

So, the earlier system should continue. This is a question concerning millions and millions of people. The jute industry is
vitally connected with the economy of the eastern India. We demand that there should not be any dilution of the Jute
Packaging Material Act. The SAC has recommended to reduce the use of jute bags in case of foodgrains and sugar. That
should not be implemented. The position that jute bags should be used 100 per cent for sugar and 100 per cent for
foodgrains should be restored. There should not be further dilution of the Act in order to protect the jute industry and the
four million jute growers of West Bengal.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Thank you Mr. Chairman for giving me an opportunity. The jute sector
has been playing a very important role in the Indian economy. In Andhra Pradesh jute farmers are there in my
constituency in Srikakulam, Vijayanagaram and Visakhapatnam districts. Four million farmers are dependent on this jute
farming and 2.5 lakh people are working in this industry. Every year the farmers are not getting remunerative price for
their investment. The Government of India has been announcing minimum support price every year for this jute and
mesta crop also. For the last 15 years, from 1989 to 2002, the Government of India has been increasing at the rate of Rs.
25, Rs. 30 and Rs. 35 in the minimum support price in all varieties of the jute and mesta. From 2003-04 onwards, the
Government of India has been announcing minimum support price exclusively for TD-5 and some varieties only. In
Andhra Pradesh, particularly in my area, the farmers are growing D-bottom and X-bottom varieties for jute and mesta. For
the past 15 years they have been enjoying the increase in minimum support price. Since 2003-2004 they are not getting
the minimum support price and that is why they are not getting back the investment and the farmers are suffering a lot.

My request to the Government through you is that the minimum support price should be increased to all the varieties like
in the past. With this the farmers will get the remunerative price. Every year the Government of Andhra Pradesh and the
Government of India have been collecting cess from out of this industry = for every hundred rupees, one rupee as market
cess, four rupees as sales tax, four rupees on bags and four rupees on CST and goods tax. The State Government and
the Government of India have been collecting different taxes and are getting revenue even though they are not giving the
minimum support price for all the varieties. This is a great injustice to the farming community. Now the farmers are
suffering a lot.

The second aspect is that for the jute farmers to survive in this industry and to get remunerative price, the Government of
India should give more thrust for the diversification activities. There is a lot of demand for jute products in various
countries outside India. That is why the Government of India should concentrate on this diversification for jute products.
Then the market will grow and the farmers will get remunerative prices.

20.00 hrs.

The second thing is that for the protection of jute farmers and for the survival of the jute industry, the Government of India
should implement the Jute Packaging (Compulsory Use in Commodities) Act of 1987 indiscriminately. So, there should
be no exemption. This is an eco-friendly industry. So, everybody is supporting this Act. Plastic is a non-biodegradable
substance. It will also affect environmentally. That is why, to protect the industry and the farming community, this Act
should be implemented in toto so that they have to use jute bags for packing of foodgrains, sugar and other
commodities. Otherwise, the industry will suffer, the farmer will suffer.

Sir, my request, through you - the Minister knows the ground reality and he is a pro-farmer Minister - is that irrespective
of varieties, for all varieties throughout the country, the minimum support price should be implemented like it used to
happen in the past. He may go through the records. Previously, they were giving minimum support price for all varieties.
In Andhra Pradesh, our farmers are not growing such varieties. So, we should not penalise those farmers. In view of this,
my humble request to this Government is that they should give the minimum support price and protect the jute farmer
and the jute industry.

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Sir, jute is regarded as a golden fibre and today, a new



consciousness has developed all over the world which indicates that the future will contribute a lot to jute industry
provided we take appropriate measures without any delay. | do not want to waste my time on blabbering because we
have to realise the present plight of this sector in view of globalisation and in view of WTO regime because within a few
months or more, the multi-fibre regime will also be introduced.

Sir, everybody knows that jute is an eco-friendly natural fibre. West Bengal is hailed as having the traditional jute
industry, which was thriving in the pre-independence era. After the partition, all the jute mills were left to the Indian side
while the areas growing raw jute were left to East Pakistan. Therefore, local cultivators were encouraged to produce or
grow jute so as to cater to the jute mills which were located in West Bengal. But the golden era of the golden fibre, that is
called jute, has been lost since the advent of synthetic fibre.

In the year 1987, the Government of India had intervened by enacting a law in which jute packaging was made
compulsory, in order to supply oxygen to this sector. However, it was a temporary measure. At that point of time, the
Government had genuinely recognised the need of the jute growers and the jute mills, which provided livelihood to 2.5
million workers and 4 million jute growers. In addition to that, as many as 2 million livelihoods in the secondary and
tertiary sectors are provided by jute itself. Therefore, we all should recognise it as the most vital sector.

This sector also contributes to the exchequer of the State Government and the Central Government. But it is paradoxical
to note that since the promulgation of the Act, the area of jute cultivation has been shrinking in Bengal, even as the
demand for gunny bags was increasing. Naturally, to maintain the adequate supply of gunny bags, the Government was
often compelled to issue permits for

importing jute bags. The advantage of the present market economy consequently helped the producers and the
industries in the foreign countries also.

We need to take a holistic approach to this sector because the history of the developed countries reveal that it is the
textile industry, which has laid the basic foundation for any developed economy. Jute also belongs to the textile industry.
A number of countries of Western Europe, America, and countries like South Korea, China, etc. are thriving on the textile
industry, and jute is also a part of that industry.

SHRI TARIT BARAN TOPDAR (BARRACKPORE): It is there for receiving step-motherly treatment.

SHRI ADHIR CHOWDHARY : Shri Topdar, you are hailing from a constituency, which has a large concentration of jute
mills. But you cannot deny the fact that the Government of West Bengal has failed to take any pre-emptive action in view
of the flourishing synthetic industry.

SHRI TARIT BARAN TOPDAR : Can you suggest some measures to solve this problem?
SHRI SANTASRI CHATTERJEE : Shri Chowdhary, you have been misinformed with regard to this issue.

SHRI ADHIR CHOWDHARY : In connivance with the bureaucrats in West Bengal, and in collusion with the political
apparatchik of West Bengal, fly-by-night operators have been thriving in this sector in Bengal.

You can deny it. For example, do you know that those fly-by-night operators are roaming scot-free after reneging
provident fund, gratuity and other employment facilities to the workers? How is it possible? If your Government is sincere
enough and vigilant enough, how those fly-by-night operators are roaming scot-free? That is why | was stating that you
should forget or abandon the habit of passing the buck to the Central Government for rehabilitation or anything else. You
should have explored ways to ensure survival of this sector.

SHRITARIT BARAN TOPDAR : Speak about the Mandatory Jute Packaging Act which will enable the industry to survive.
What is your opinion? Is it to be withdrawn?

SHRI ADHIR CHOWDHARY : No, but it cannot go for long, or for centuries because the situation has been changing
drastically. You cannot assume yourself that you are living in an isolated island. In view of the globalised market and in
view of the present scenario, you cannot permanently rely upon the Central Government for all kinds of succour and for
rehabilitation. | say this because being a State Government you should discharge your responsibility to this sector.

SHRI TARIT BARAN TOPDAR : The State Government cannot issue such orders.
MR. CHAIRMAN : Let there be no interruptions please.

SHRI ADHIR CHOWDHARY : | am advocating only for those jute growers because in the competitive environment you
cannot sustain this sector without adopting any innovative measures. You have to shore up this industry by adopting
innovative measures in which you have failed miserably in the State of West Bengal. ...(Interruptions)

MR. CHAIRMAN: Shri Adhir Ranjan Chowdhary, please address the Chair.



SHRI ADHIR CHOWDHARY : There is a plethora of schemes to revamp and develop this sector such as - Capital Subsidy
Scheme, Technology Upgradation Fund, Infrastructure Development Scheme like Jute Service Centres, Raw Material
Banks, Design Development Scheme, Duty Entitlement Pass Book Scheme, and for expansion of markets abroad Jute
Manufacturers Development Council. In spite of all those measures why have we not been able to develop jute industry?
This is to be clarified by the hon. Minister.

MR. CHAIRMAN: How much time do you need Shri Chowdhary?
SHRI ADHIR CHOWDHARY : Sir, | will take a few more minutes.
Sir, the problems which have been identified by experts and which have so far stultified this sector are as follows:

High labour cost;

Instability in the production of raw jute;
Demand erosion;

Obsolescence of machinery; and
Competition from synthetic sector

B oo poies

These are identified to be the problem areas. The remedies prescribed are: increase in productivity, upgradation of
quality of raw jute and stimulation of additional demand for jute goods both in domestic and international markets.
Therefore, holistic measures need to be taken in order to keep this sector alive.

SHRITARIT BARAN TOPDAR : Such as?

SHRI ADHIR CHOWDHARY : Your Government discouraged the Rajiv Gandhi Technology Mission because you were
always averse to modernisation programmes. That is why we are suffering till now. ...(Interruptions) You cannot shirk the
responsibility. You have not set up any institute to study how to promote consumption of jute goods, beyond the
compulsory jute packaging.

SHRI TARIT BARAN TOPDAR : Do not follow BJP, follow Rajiv Gandhi.

SHRI ADHIR CHOWDHARY : You follow Maharashtra and Tamil Nadu. In Tamil Nadu, where there is no jute production,
more than 300 units are being run. Raw jute goes there from West Bengal or other jute producing States. ...(Interruptions)

Mr. Chairman, Sir, | would like to draw the attention of the hon. Minister and say that jute mill owners in the State of West
Bengal can be divided into two categories. One of the categories comprises IJMA. Here, workers are being paid by the
owners to the tune of Rs.120 to Rs.180 per day. On the other hand are the mills which were bought by the local traders. In
the pre-Independence era, most of the mill owners were foreigners. When they left the country, those mills were bought
by the local entrepreneurs. Sometimes, expatriates also left the mills to the local entrepreneurs whose only motive was to
make profit without making any innovation, without introducing any technological upgradation. That is why the entire jute
industry in West Bengal has been suffering from a lack of technological upgradation and modernisation. The entire
machinery is obsolete and no innovation has so far been made. That is why jute sector in West Bengal has not been able
to compete in the present scenario. That is why | am proposing that investment of fresh funds should be encouraged to
upgrade these jute industries.

Private investors need to be encouraged so that in the present situation those mill owners would be able to plough back
their income in this sector. Therefore, the Central Government in consultation with the State Government should
encourage and make provision for the fresh investment so that this sector could be revived, specially for those jute
growers who are really suffering and whose condition are deteriorating from bad to worse, could be survived.

| beg to differ with Shri Basu Deb Acharia, who has just told that the jute procurement has not been started in Mushirabad
district. | think, he has not been

informed properly. Jute procurement has already been started in Mushirabad district and the rate is around Rs.900 per
quintal because there is some gradation. The JCl is the nodal agency for MSP operation and the Jute Commissioner is



the highest authority. It entirely depends upon the Jute Commissioner to determine the differential prices of Jute.

In the last year, the quota of TD-5 was fixed at 35 per cent but this year this quota has been increased to 39 per cent. |
would request the hon. Minister to pay attention to this issue. In the last year, the quota of TD-3 and TD-4 has been five
per cent and it has been increased to 22.32 per cent this year. As regards TD-6, last year the procurement was fixed 40
per cent, this year it has been reduced to 20 per cent. As regards TD-5, last year the procurement was 20 per cent, this
year it has been reduced to 18 per cent. Here lies the rub. The quality jute under the grade of TD-3, 4 and TD-5 are not
abundant in the jute producing districts. Here, the percentage of procurement quota has been raised while the
percentage of available grade has been slashed. This problem must be addressed. Otherwise, those jute growers would
be adversely affected.
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3% €, B! AW WaTH B @ foIg 9! |Rih Hgd I &l

it 35T AHAd : AT HEIGY, 3 TG>T T T 8| TG A ORI TE 2
AU HEled : 6 aone o W& 2

MR. CHAIRMAN : As there is no quorum, the House stands adjourned to meet tomorrow at 11 a.m. on the 19t of
August, 2004.



The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 19, 2004/Sravana 28, 1926 (Saka).



